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“ngaged in foreign-exchange trasnac-
itons because of the increase in the
operational cost after the intro duction
if the partial convertibility. It may
not be an isswe directly under the
charge. of the Commerce Ministy,
but it is a related issue, and the
Foreign Trade Department has to
sort it out with the Finance Ministry
and provide relief to them. . The
cost of handling. foreign-exchange
transations has gone up. Since the
performance of a bank is assessed
purely on profit, there is no incentive
ior the hanker to maintain complica-
ted forei gn—exchange accounts required
by the provisions that allow exporters
To convert 60 per cent of their
foreign-exchange earnings at market
rate, out of which 15 per cemt may be
held in dollars. Tt has to be
simplified.

Then, there is another problem
‘hat exporters are facing. For
exporte1s, credit is now available ar
17 per cent. Earlier it used 1o be
vailable at 7.5 per cent. Are . we
helping exporters, or are we puiting
team in {urther difficulties)?

Another example is that the
interest rate has gone up from 16 or
17 per cent to 24 per-cent now for
exporters because there is umveraallsa—
tion of the interest rate,

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) : Dr. Jain, we will
continue after lunch.

DR. JINENDRA KUMAR
JAIN : Thank you, Madam.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI
NATARAJAN) The House now

stands adjourned for lunch up 'fe
2,30 p.m.

" The House then adjourned
for lunch at thirty minutes
past one of the clock,

[ 26 JULY 1992 ]

Development and 306
Regulation) Bill, 1992

[The House reassembled after lunch
at thirty one minutes past two of
the clock, theVice- Chairman (Shri
H. Hanumagt thapPa(in the Chair.]

STATUTORY RESOLUTION

SEEKING DISAPPROVAL OF
THE FOREIGN TRADE. (DEYEL-
OPMENT AND REGULATION)
ORDINANCE, 1992

AND
THE FOREI'GN TRADE
(DEVELOPMENT _REGU-
LATION) BILL, " Contd.
THE  VICE-CHAIRMAN

(SHRI H. HANUMANTHAPPA) - :
We shall now jcontinue with the
discussion on thc Foreign Trade
(Development and Regulation), Bill,
1992, Dr. Jinendra Kumar Jain. He
is absent. Mr. Ministet will' now move
the Motion.

DR. NAUNIHAL  SINGH
(Uttar Pradesh) : I am on a point
of order, Sir. Dr. Jain is not present.
So, his time may allotted to mie.
I would like to speak onit. :

THE VICE-CHAIRMAN

(SHRI H. HANUMANTHAPPA) :
He will be allowed to speak later om.
i THE MINISTEVR,OF STATE IN
(DEPARTMENT SMALL
SCALE INDUSTRIES AND AGRO
& RURAL INDUSTRIES) AND.
THE MINISTER OF STATE "IN
THE MINISTRY OF COMMERCE
(SHRI P.J. KURIEN) ": As the
hon. Members will ‘recall, this
Government has béen maklng certain
radical changes and pursuinga ‘policy
of trade liberalisation for over a year
now. A number of policy inifiatives,
have been taken by us by way of the
industrial . Policy and the Trade
Policy. A signficant step takern was
to announce a new Export-Import
Policy “for" 1992-97 on 3lst March,
1992, egterminous ‘with' ‘the Eighth
Five-Year Plan, ‘The Handbook : of
Procedure, which is to be read with
the Export-lmport Policy, was released
on 1st May, 1992.
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No policy can operaie inisolation.
In order (0 huve more effeciive
Imyport Policy in the liberalised trade
regime that we have embarked upon,
it 15 necessary to have an adequalc
law- on -the subject. The existing
legislation—the Imports and Ex-
ports (Control) Act, 1947—was made
in a different clime and was not
fully in tun with the objeciives of ihe
new Policy. It was, therefore,
specifically indicited in the new
Export-Import Policy that a nuw
B:il would be brough before Parlia-
ment for this purpose. Within a
matter of days, Lhis commitment was
fulfilled, an the Foreign Trade
(Development and Regulciion) Bill
was introduced in the Lok Sabhu
on 3rd April, 1992

When the Government introduced
the Bill in Pariiument, we hoped 1o
have full discussion on the subject.
The Lok S:bha, however, could not

comsider the Bill during the last
Budget Session. As mentioned
earlier, in order to follow up our

announcement 1o the world und the
global market that we have embarked
on liberalisution and reforms in our
trade policy, the necesszry legislaiion
had 1o be undertaken immediately.
The new Policy had to be implemented
in the context of the mnew legal
framework, so that the contractual
and - other obligations could be
implemented and enforced under
the new laws. Therefore, it was
pecessary to promulgate the Foreign
Trade {(Developmen: znd Regula-
tion) Ordinance, 1992. We have,
however, taken the earliest opporiu-
nity for discussion of this legisiation
in Parliament. ~The Foreign Trade
(Developmen® and Regula‘ion) Bill
was considered and passed by “he
Lok Ssbha on 20th July, 1992,
Sir, having said so much, T would
like to react to some of he points
which my learned friend, Dr. Jain
has raiszed.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA) :
You can reply to those points at the
time of your replying. Now, you just
move the motion.

Sir, 1 move :

That theBill to prowide for fhe
development and regulalion ol
foreign trade by facilitaging imports
into, and augmenting ¢xports from,
India and for matters connected
therewith or incidental thereto, as
passed by the Lok Sabha, be taken
in:o consideration.

The questions . were proposed.

THE VICE-CHAIRMA N

(SHRI H. HANUMANTHAPPA ) :
Shri Arangil Sreedharin—not here.
Shri Ashis Sen.

SHRI1 GURUDAS DAS
GUPTA (West Bengal) : What
about Dr. Jain ?

THE VICE-CHAIRMAN

(SHRI H. HANUMANTHAPPA

I have asked him to speak in the
third rezding. He will complete it in
the third reading.

DR. JINENDRA KUMAR
JAIN I will ke only that mucli
time which has been allotled to my
party.

THE VICE-CHAIRMAN
(SHRI1 H. HANUMANTHAPPA)
Dr. Jain, the House canno$ wait for
a late-comer. You can utilise your
chance at the time of third reading.
Please sit down.

SHRI ASHIS SEN  (West
Bengal) : Mr. Vice-Chairman, Sir, the
Foreign Trads (Dvelopment and
Regulation) Bill, 1992 is before us.
But what the Government wants to
achieve through this Bill is the
betterment of our foreign trade. How
is it possible ? This Bill is in
consonance with the econimic policy,
liberalisation and decontrol. It is
mainty intended to replace the Impori
and Export Trade Control Act, 1947,
Just now the Minister has said that
the laws that were franmed, the
policies that were put into operation
in 1947 were not in conformity with
the new policy. But what is this new
policy ? Ts it notin consonance with
the economic policy, liberalisation
and decontrol measures ? The policy
does mnot indicate any long-term
approach because it is not formulated

on the basis of the requirements of
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our country. It is not based on our
real needs. 1t is framed according
to the requirements of the loan-givers,
that is, the international loan
agencies. They want to systematically
squeeze our economy and drag our
country into a dragnet of debis
gradually leading to the debt trap.
That is what has been done in the
Bill which is before us. There is no
outline of what is to be done in the
course of a specified period of time.
So 1t is stated that it will be for a
period of five years. No doubt, a
continuity is essential. Is it really so ?
The Government speaks of a time-
bound policy. But in actual practice
it is completely different. It is so
because cvery now and then orders
and notifications are issued by the

Governnucnt  officials. They are
issued so frequently that hardly a
week passes after a notification or
regulation 1s issued. Nobody knows
what 1s going to be the next step.
Virtually powers have been given to
the burcaucrats to decide the policy.
Though we pass the Bill in the
interest of the public, more powers
are being given to the bureaucrats
who issue notifications, instructions
and orders. After passing this Bill,
1 do not think there will be a
continuity of the policy for a specified
period of time. The broad policy
is supposed to improve the exports
with a self-balancing mechanism to

match up with our imports. Is this
happening ? No. Yesterday, the
Deéputy Commerce Mimster told us

that exports touched a figure of Rs.
7663 crores in April/May 1992 as
compared to Rs. 5606 crores in
Aprnl/May last year. But what had
the Director-Generat of Commercial
Inteliigence and statistics stated ?
1 found it in the papers of 23rd July.
what is the trade deficit in terms of
rupees ? In April-May 1991, the
deficit was to the extent of Rs. 240.16

crores and within one year, in 1992,
what we find is that the deficit is to
the extent of Rs. 2,714-82 crores.
in one month, between April and
May, 1992, there was a deficit of
Rs. 1,214-10 crores. There has been
an increase in the deficit to the extent
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of 120 per cent. Imports in April-
May. 1992 increasec by 775 per
cent, from Rs. 5,846 crores to Rs.
10,378 crores. Exports went up by
36-7 per cent, from Rs. 5,806 crores
to Rs. 7,683-43 crores. In dollar
terms, exports showed a ‘dec’ine of
3-9 per cent and imports indicated
an increase of 24-7 per cent. What
is the balance ? In which way is the
trade policy going ? Is it on this
basis that the Minisier wants us to
believe that there is going to be an
improvement in our foreign trade
position in favour of our country ?
That is a big point before us. The
recently-announced 1mport policy
seeks liberalisation of imports and
hopes that exports will go up, but
without any built-lm scheme for
promoting exports. The matter is
left to market forces to bring about
the required increase in exports.
Exports will increase on the basis
of market forces. There is  no
positive plan, there is no systematic
scheme by which we can so promote
our export that it grows more than
the import we are making. The Com-
merce Minister who is no longer
there at the moment because he was
caught in the scam ; to what extent,
1 do not know ; he has been allowed
to go gracefully from the Cabinet —
was instrumental, along with the
Finance Minister, in framing the new
economicjpolicy. He said in a TV
interview, in April last that he was
hoping for a turn-about as a result of
increased  industrial production.
What is the scope for it ? What is
the scope for such optimism ?
Everything is depemdent on how far
ature, the monsoon, will bestow its
biessings on our couatry. If the raw
material for the agricultural produce
do not come up sufficiently, it will
have its impact on our industrial
production. Naturally, il the indus-
trial production and the agricultyral
preduction go down, it will have
a tremendous impact on our contry’s

exports. This is an important factor.

And, in that case, there is no scope
for optimism(being expressed by the
outgone Commerce Minister. 1 do
not know the Minister here is going
to speak about it,
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Secondly, internationally, what is
our position ? .we are having, we
are undergoing, an undue pressure

thatis being applied, by the developed |

countries on our trade system.
Whatever are _going  to be. our
imports and exports pressure is being
applied by the developed countries,
led by big countries. I do not want
to name them ; every-body under-
stands them. 1t is almost a con-
frontation between uncquals, the
underdeveloped countries like ours
and the developed countries. The,
Government,_have unilaterally liberali-
sed .imports, . w1thout there being any
guid pro quo with the countries with
what we have .got trade relations.
Earlier,, in 1947 . and subsequently
also, we had safeguards. There would
be some sort of protection to our
own industry ; . there would be some
sort of protection to the produce our
couniry had. That has gone now.
Those: safeguards have been taken

away, The  hopes of  economic- .
poli,cyu.makers of - a Just-r¢31gned
Commerce: Mijnister, . are nothing

short of hopes to hoodwink . the
people of this country. We are to end
up with an dincreasing gap. between
imports and exports. Let us have a
look .at. the Export Promotion
Capital Goods Scheme and we will

be able to make it .out. What does it -

indicate- ? - Under this ‘scheme, a
highly concessional import duty of

15 per cent on imported capital goods -

is to be-charged on the promise of

exports to the extent -of four times -
value of -

the cost-insurance freight-
imports over a- ‘period of five years.

Now, T am getting-a concéssion about -

my-import. ' T'make a commitment

today' and’ that commitment T am "

expécted to honour in‘the'coming five

years: But that does not materialise

because in - the past, many export
obligations ' ‘were * undertaken for
similar imports of ‘capital -goods but
they were never kept and subsequently,
our ‘Government waived  them. " The
Government-should be asked to make
a statement before Parliament about
the past export ‘obligation cases
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where such obligations have not
been fulﬁlled but have been given up.
Now, what is this ? We give them
such a high concession of 15 per cent
on the basis of a commitment made
by them but we find that year after
year, decade after decade, those
exporters do not keep that commit-
ment nor do they have the exports and
everybody knows today as to how
much the. exporters are earning
because of ‘under-invoicing and how
much money has been kept in the
foreign = banks. But no one is
bothered about that. Neither the
Government nor the Reserve Bank
is bothered to bring that money back
into the country which has been
earned on behalf of the export of
our country. That money has not
been brought back. The Government

is already in thc process. of acceding
to certain ‘proposals of GATT. That
question is also coming up before us.
Now, let us have a look at the GATT,
It is intimately = linked . with the
Dunkel proposals. What does Mr. .
Duuokel want us to do ? We cannot
delink . it _today, while evolvmg a
policy. for our 1mport-export trade.
What is going to happen in the name
of Dunkel’s report and the proposals
which are expected to do certain
things ? I am afraid , it is bound to
go against ‘the _‘dev‘eloping countries.
India is not a developed country but
a developing country. That is why we
have to be  worried about what Mr.
Dunkel says and -what .our Govern~
ment is going to do about that.
Mr. Arthur Dpnkel, the Director-
General of GATT says : “By early
1992, bilateral and multilateral nego-
tiations for réduction of ‘tariff have -
to be concluded” by ‘early 1992,
to be specific, by the first two or
three months of 1992. T do not know °
what has been done. I have seen the
way the Government has moved.
The Government has alteady started
doing it because a Treduction in
customs -duty on'several items was
in everybody’s knowledge much be-
fore the Bill came.  The Government : -
is in the process: of implementing -
the 'proposals ‘and reecommendations -
of ‘Dinkel. - He -says further,
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“domestic support to agricultural
produce is to be reduced by 20 per
cent from 1993. Subsidy has to go
which means higher prices are not
conducive to exports. The developed
countries highly subsidise their
domestic agricultural produce.” How
is there going to be a competition ;
how is there going to be an easy
trade between the developed countries
and the developing counties like
ours ? Naturally, we have got to
surrender to the pressure of those
countries becausc they subsidise and
are asking us to withdraw subsidies.”
Export subsidies have to be curtailed
by 24 per cent to 36 per cent. from
1993.” This is the recommendation
of Mr. Dunkel. “Customs duty is
to be brought down by 36 per .cent on
an average.” What does it mean ?
The door will be just thrown jopen,
that everything will be imported
without there being any restriction,
without there being any scope for our
people to be protected, our producers
to be protected. - That is what the
proposal is. Dunkel speaks about
the GATT rules “An importing
country will not use safeguards, if
the share of the importing country to
which we are to expor. does not
exceed three per cent.”  But that
thing will apply, the (safeguards
of that importing country will apply
if the commulative share goes up to
nine per cent of the total imports by
that country, What is our position
in that relation ? Who are our
customers ? In the matter of
textiles which are the countries to

which we export ?—the United
States, the European Economic
Community. They are our main

markets for textiles. If that safeguard
for imports from a developing country
like India, nine per cent of  the
total imports, is applied, what will
be the result, the fate of eur exports
of textiles ? That has got to be
taken into consideration. I am not
going into details of what is going on
under the name of TRIPS and
TRIMS. If I go into details, the
Chairman will ring the bell again
and I will request him not to do so.
will take my time. I will try to
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be short. The Dunkel proposals are
deep-rooted schemes to undermine
the foreign trade positions of deve-
loping . countries in favour of the
developed. There was a note circulated
by the Commerce Ministry, It was
a big note which Mr, Chidambaram
circulated. It gives a clear picture.
What does it say about them ?

I have not been able to understand
all the languages. It. is not the
language which is used in India. I
don’t know whether it is a copy of a
document or something. I think
all the hon. Members have recad ii.
I have not been able to mak: out
much about this language in which
it has been put. Atleast in our
country, ln the documents of the
Government of India I have not
been able to see the-type of language
that has been used there. From the
notc of the Commerce Ministry. 1t is
clear that the Government of India
is accepting these proposals by hood-
wmkmg our people, that the Govern-
ment is trying to make Improvements.

The Bill needs a through recasting
if our country‘s industry, agriculture,
services and intellectual properties
are to survive from the domination
by the developed : countries,
the  countries who want to
colonise our country without direct
occupation.. . -  (Inferruptions)... . ..
Just half a minute. Here, the Govern-

ment is surrendering. We have to

salvage our economy of international

trade from this policy of subjugation.

I am earnestly requesting the Mini-
sters of the Government of ' India,
fet us have a fresh look at the
entire Trade Policy, let us try to come
out of the Dunkel scheme. If it
means that you have. got to con-
front, as the Commerce Ministry
states that confrontation is required
with the GATT, we have got to faca
it because ours is a  vast couyntry,
it has a vast market. Why should we
just like a mouse move around
there to see.that our trade is there or
not, the Government of Indi\ has

got to stand up boldly .and face the
situation and say “No” to the
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[Shri Ashish Sen]

Dunkel proposals because  the
mterest and the sovereignty
of our country are at stake.
That is the reason why T am
requesting the Minister repeatedly,
T am vrging with all the force at my
command to say, have a fresh look,
revise thewhole economic policy
from which flows the Bill which has
been placed before us.

With these words 1 conclude and

T thank vyou, Mr. Vice-Chairman,
. “nr giving me more time.

SHRI JAGESH DESAI
(Maharashtra) : Mr. Vice-Chairman,
I support the Foreign Trade (Deve-
lopment and Regulation) Bill, 1992.
I support it wholecheartedly for the
rcason that it “has been brought be-
fore the House to see that the
bureaucratic int. rference and
delays are avoided.- 1 think this
Bill has been brought with an

" intention to see that our exports
and imports are imade in such a
manner that the results should be
achieved quickly and there should
not be any interference ; that is why
I welcome.  Sir, my friend from the
CPM already spokc about the
Dunkel proposals. It has been
announced by the Government that
it would be discussed in this House
and a decision would be taken by the
Govermnment after that and not before,
[ am sure, the Government will fulfi]
that commitment and bring the
Dunkel proposals before this House
as early as possible so that we can
give our considered views because
we do feel strongly that some of the
proposals are not in the interest of
the nation. Mr. Chidambaram had
written a letter to me when he was
the Commerce Minister and had
assured me that the Government
should keep the interest of life of the
country uppermost in mind and that
whatever proposals were there the
Government would look into them
in that line, I am sure the Government
if possible, will bring the proposals
before this House in this session
itself as already committed so that
We Cam give OUT ViEws.
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Mr. Chairinan, the purpose :
that we should earn foreign exchan
to the extentthatwe bring dowi
our trade deficit. It is a good intentio
Barring one year when the Janat
Party was in power, if I remembe
correctly, in no year was there
negative export growth., Unfortun;
tely, in 1991-92 in terms of dollars ot
export growth has declined by 1.99
This is only in one year. I ha
warned at that time when 1 spoke o
the depreciation of the rupee. Ou
exports would increase to the extes
we want. I had cautioned th
Government, “you increase th
export by 309, more in quantit
then only there can be export growt
not otherwise”. It appears to me tha
which 1 did not want to happen ha
happered. Our exports In terms o
dollars in 1991-92 have gone dow
to 17,187 miilion dollars wherea
itwas 18,123 million dollars i
1990-91. So this is the picture
You try io see¢ that the trade defici

is reduced. There were impor
targets. But exports, as [ sai
carlier, have gone down. Qu

industrial production has gone dowt
'y one per cent in the year 1991-92
I am happy that now you haw
started allowing more imports. Bu
again that vicious circle has started
In the current year, in the months o:
April and May, exports have agair
declined ; imports have gone up tc
such an extent that the trade defici
for these two months was nne ol
ten times What it was in the first twe
months of 1991-92. That is where
[ think, we have to do something tc
see that our exports are going up an
our foreign exchange reserves are
augmented. 1 have seen the policies.
I am sorry to say that yesterday
during Question Hour I had asked
the hom. -Finance Minister, “Now,
you are Hberalising the FERA also.
What have you done ?” Earlier
when a non-resident Indian came
back to India for residence whatever

foreign exchange he had brought
over into his accounts in India in
foreign currency, it was automatically
converted into Indian currency.
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That means 50 per cent, whatever he’
has got, you get in foreign exchange. §
You hiive no obligitions. Anothsr
50 per cent he can use for the purpose
of foreign travels. What
have you done ? You
have removed all these
restrictions. If an  NRI comes
to India he can keep all his foreign
assets and bank balances in foreign
countrics. Then who is going to
bring money into India ? When I
asked this question the hon. Finance
Minister said ““we will take care of
that.” I feel that by such exercise
you will not get foreign exchange.
On the contrary there will be outflow
of money from this country. 1
would like the Commerce Minister
> take care of it, because this is the
Ministry, which decides what is to be
exported :nd what is to be imported.
I you want to import something
then you require foreign exchange.
Ii" in this way the foreign exchange
which wids  carlier coming  is
stopped then from where are you
going to bring foreign exchange ?
I would like an answer from the hon.
SMinister.

3.00 p.Mm.

Secondly, today we have seen
1n the newspapers that the Industrial
Po'icy a'so has bezen amended. This
wll aso uffect our earming in
fore gn exchange. Sir, the expor!
ob':gitioas have been tota'lly re-
moved not for the future ones but
for the existing ones a'so. Ear'ier
some conditions were there on the
industries for exports. But a' the
conditions have been removed. A
tota' remova' is there. How are you
going to increase exports if you
are a'so iiking away this kind of
conditions ? Even the existing units
for which you have given 'icences
-—now they are de'icensed—have no
ob'igations. | wou'd 'ike to give you
anexamp'e. There was an ob'igation
on Pepsi Co'a that if they import
goods wotth one do'lar, they have
to export goods worth five dollars.
That condition has been taken away.
I would like to know from where
vou are going to earn foreign exchange.
There are about 1200 such compnies
who will be getting this bencfit. There
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was 2 condition that those foreign
companies who wan*ed to invest in
our country would no: have any
nccess to our financial institutions
for resources. That condition has
also been removed. Then how are
you going to give finances to the
indigenous industiries 7 They will
come with some capital goods and
they will tzke all their working
capital requirement from the financial
institutions. I think thai was not the
policy of the Government. What we
wani is that they should come with
resources and help the country by
producing goods. Bu' you have
-aken away that oblgition also.
Th's is definitcly going Lo zffect our
indigenous industries. I would : gain
like the Government 10 review this
condition, impesition of this con-
dition. Otherwise, 1 think it wlil be
very unforiunate because  our
indigenous indusiries will suffer. As
fr as foreign exchange reserves are
concerned, 1 am very happy that we

aTe in a good pos'ton. In June 1991
it was Rs. 2363 crores. It has gone
up in June 1992 to Rs. 15460 crores.
Then on 3rd July, 1992, within
three days it has gone up to Rs.
70,565 croves. This is not on account
of vyour irade nchievement— the
difference is only of three to four
days—may be, another chunk of
IMF loan might have been reccived
in this period. Anyhow we have
sufficicnt foreign exchange for main-
tzining imports for at least three to
four months. T am appy babout it.
But we have to expert. One good
thing that you have dome is that
now you will be giving Code Numbers
and again on that Code Number
alone, export or import con be
carried on. That is good. 1 welcome
it. But you have (o
restrict the items that may be
imported, Are you going to allow
consumer items to be imporied even
though it may be from the foreign
exchange that we may require 1o buy
other things ? When we have scarce
forzign exchange, this exchange
should be utilised in the case of
such industries where we fecl that 1t
is a must., For example, ‘power’.



3le Fhe Foreign Prade

[Shri Jagdesh Desail

I am not against it. I am very much
in favour of public sector and my
views on this issue are known. But
I do feel that if we do not have
cnough power, then whatever public
se:tor unifs we have today, they
will go to dogs. As such, for power,

for oil exploration, for communica-
tion, for these ~ kind of industries
where we require foreign exchange,

we should use it for that purpose.

But' T am told that you are going to
allow consumer goods also. From
where are you going to get the
foreign exchange ? ‘That is what I
read in the newspapers. The Minister
must clarify whether he is going to
allow import of consumer goods
even though he may have to buy the
foreign exchange at market rate.

Even then I feel this should not be
done. Otherwise, we will again be
faced with difficulties. Qnly a year
back we had experienced it. Now
regarding the Joint sector, ecarlier
jotat ventures could be don: with
the State Industrial Development
Corporation. Now even private persons
can go'in forit. Arethsse collabora-
tions goihg to help our country ?
I think the Government  must
ponder over this. Otherwise, a day
would come when all these powers—
the  foreign monopolies and multi-
national companies—would hamper
the growth of our industries, especially
the small scale industries where all
of us are cormifted to give as much
help as possnble Now' Clausu T sa

”No person shall mike any im-
port under an ‘Tmporter-exporier
Code Number ‘granted by
th> Director General or the officer
authorised by the Director General
in this bshalf in accordance with

thz procedure specified .in this
behalf- by. the Director General.

Where—

" (a) any person has contravencd
any law relating to Central excise or
customs. or foreign exchange or
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has committed any otother economic
offence under any tother law for the

time being in force as may be speci-
fied by the Central Government by
notification in the Official Gazette.”
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In such cases you are not going
to give them Code Numbers. T am
happy that personms who have com-
mitted any economic offence will not
be given any kind of help. 1 am
happy' that Government' is doing
this. - But--again I am surprised,
because Clause B8(2) says :°

(2) “Where any Importer-ex-
porter - Code Number granted to
a perspn has been suspended or
cancelled under sub-sectlon (1),
that- person shall not been titled to
import or export any goods except
under a special licence, granted, in’
such ‘manner and subject to such
conditions as may be prescribed, by
the Director General to  that
person.” . ‘

Why again are you going to give
it ? This will generate corruption
A person is found to have committed
an economic offence and that is why
you cancel his Code Number. Again
you are giving powers to the Director-
General saying that under som
conditions, he can give licences
Please remove such powers. ‘On the
one side, you say that we shall not
give licences to.such persons to
import or export because they have
committed an economic offerice and
on the othér side, you are. givng
powers. 1 think that the Mnister-in-
charge has probably not applied his
mind.  Please apply your .mind
Pleasesee that such clauses are not
there becase these are -completely
against 'your ‘own thinking, -agains
your _own wishes and these wi
generate corruption.
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One other clause, that is, clause
11(2) is also very funny which reads :

“Where any person makes or
abets or attempts to make any
export or import in contravention
of any provision of this Act or any
rules or orders made thereunder or
the export and import policy, he
shall be liable to a penalty not
exceeding one thousands rupees or
five times the value of the goods in
respect of which any contravention
is made or attempted to be made,
whichever is more.”

SHRI VITHALBHAI M.
PATEL (Gujarat) Why only
Rs. 1,000 ?

SHRI JAGESH DESAIl For
such offences why only Rs. 1,000 ?
That is my first question. Secondly,
Bissays, “not exceeding Rs. 1,000.”
I hink that the Government must
look tnto it. Please come with some
amen iments. [ feel that these two
clavsed are not satisfactory. I am
sure that the Government will make
all efforts to see that we don’t
import any consumer items. The
negativ: list should cover all such
items. The negative list for exports
should be kept at a minimum. And
we have to see that those goods
which -are scarce in this country
should not b: exported even though
we may get foreign exchange by
such exports. If you export those
goods just for earning foreign ex-
change, then the prices of these
items will go up and the poor pzople
will not be able to purchase them
and you may also be required to
‘import them. 1 took strong objection
to exporting non-Basmati rice. I am
happy that the  Prime Minister
issued orders that no further quantity
than the one already fixed would be
exported. Pleasc see that you earn
foreign exchamnge from what I have
suggested. Now that the condition on
import against export has been
removed, you will - get foreign
exchange ‘because there will be a
social obligation. - As U -* ave sajd
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earlier, whatever has been done
by the Finance Minister for NRlIs,
that will not serve the country. That '
is not going to bring foreign exchange.
And those persons who have got '
black money and have deposits in
foreign banks, even when they become
residents, they are not bound to
disclose them. That clause has also -
been removed. So these are the areas
to which I strongly object and I am
sure that the Government will look
into them and take corrective action.
With these words, again, I support
the Bill. o
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SHRI YASHWANT SINHA
(Bihar) Mr. Vice-Chairman, Sir,
I will divide my intervention broadly
into two parts. One will be some -
comments on the Bill as it is before
us and the second will be the general
picture of the foreign trade before the -
country. Now as far as the Bill itself
is concerned, Mr. Vice-Chairman,
Sir, when 1 read that this is going to
be the Foreign Trade (Development
and Regulation) Bill, I though that
one was in for some great radical
changes from the practices that we
had followed in the past in = tune
with the new policy of liberalisation
of the Government and we were
looking for something really good.
Now I went through the various
clauses of this Bill and compared
them with the existing Acts which
govern foreign trade. What are the
Acts which govern foreign trade in
our country ? For instance, there is
the Imports and Exports Control Act,
1947. This is one. Then we have the
Customs Act, 1962. These are the
main Acts. And then we have the
Reserve Bank of India which controls
foreign exchange and as you ¥ now,
no imports or exports can take place
without the actual permission of the
Reserve Bank of India. Now [ went
through this Bill. They presented it
in the other House. The other House
did not have time to consider it, as
the Minister has said just now and the
Government was in sugh an urgency,
in such a great hurry, to immediately
pass it as an Act that thay could not
wait for Parliament which was meet-
ing earlier this month i.e. on 8th’ of
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July this year. They issued an
ordinance on the 19th of June, 1992,
That was the kind of hurry in which
the Government was.about this piece
of legislation. Now what is it that this
Bill.contains ? Thave compared it.
I have tried to comapare it as closely
as I can with the Imports and Exports
Control Act, 1947 and find thar
except for Section 7, to which Mr.
Jagesh Desai referred just now,
which says that an importer or an
exporter must be given a code number
by the Director-General of Foreign
Trade who will obviously replace the
Chief Controller of imports and
Exports, there is nothing in this
whole Bill, Mr. Vice-Chairman and 1
say this with all the emphasis at my
command.  There is absolutely
nothing in this Bill which distin-
guishes it from the 1947 Act. Apart
from Section 7to which Mr. Jagesh
Desai teferred, about 1,000 rupees
fine and all that, I find that this has
ajso been bodily lifted from the 1947
Act without the Government applying
its- mind, if it has one even for a
moment. If it had a value of Rs.
1,000/- in 1947, shall we repeat the
same thing in 1992 ? This has been
bodily lifted from that. Tt is a
complete copy of the 1947 Act
except for Section 7 which says that
every importer and exporter should
have code numbers. Now we all know
that any importer or any exporter
must have a code number from the
Reserve Bank of India. He gets the
code number, only then he is able to
export or import. That provision is
also there. And then some provisions
from the Customs Act. It refers to
“Section 11 of the Customs Act is a
very, very large section with sub-
sections (a), (b), (¢), (d) and all
that which gives a complete picture
of what happens when an item is
imported or exported.

As far as my comments on the
Bill are concerned, I am unable,
absolutely unable Mr. Vice-Chairman,
" to understaid why the Government
was in such an urgency that they
brought an ordinance before the
pation just two weeks before the
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Parliament was supposed to meet.
Why have they gone for thls kind of
" legislation which to my mind will
neither facilitate the imports nor will
kit promote export ? All this high-
falutin, high-blown noble sentim ents
which have been expressed in the
Preamble will remain absolutely
on paper. This Bill wiil be passed
because they have the majority.
But this will not serve the purpose
for which it is meant. Now having
said that about the Bill itself of
which T see no purpose as I said, I
would like to refer to the state of our
foreign trade. The previous speakers
have commented on it. But I would
like to make a beginning with the fact
that when this Government took
office last year, some 13 months ago,
within two weeks tremendous policy
changes were made not only in
relation to the financial picture of the
country but also on the trade front
and on the 4th of July, If I am not
mistaken, the Government came out
with a series of liberalisations on the
trade front and on the 13th of
August, 1991, this Statement on
trade policy was presented to the
Parliament. Now what did the
Statement say ? The usual thing.
Because they have a divine right to
rule. We are interlopers. We com-
mitted the sin of being in power for
eleven months and six or seven
months. So, it is now very convenient
for the ruling party to put all the
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blame of all the years.- on our
shoulders ; because we were in
power for a short while, thatis

why this country is in the mess in
which it is. So, what did they say ?
They said that the great momentum
of exports which was established
in the late ‘eighties was lostin
1990-91 and in April-May, 1990,
our exports suffered a decline. Then
it went on to say—this is the
objective of the trade policy—:

“All trade policy reform..”—I
quote—"..is to aim at quick..”—
I emphasise the word “quick™—
revival of the momentum of exports.
It is only through a rapid growth of
exports that: we can expect to over-
come the persistant balance of pay-
ments problem, to restore -i.e1natio-
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nil confidence, achieve self-reliance,
elc., eic.”

Then there is  menlion about
compciing in the global market,
encouraging Indian exports, and
so on. This was the objective of the
policy on August 13, 1991, and
one of the main objectives was quick
revivial of exports.

Now, what is the picture 7 Mr.
Ashis Sen was just now giving us the
picture and was explaining as to
what happened to (hai.  Forget
1990-91 because we wire in
power, may be for 2} months and
so we are all ~esponsible for the
downhill trend. But we hav: been
out of power for a long time and
vou have been In power now for 13
or 14 months and yet what
azppened ? After your great trade
policy reforms, what has happened ?
What are the figures of April and
May ? The figures for April and
May—I will justmention one figure—
indicate that from Rs. 240 crores,
which was the trade deficit in
April-May last yeor, the figure of
rade deficit in April-May 1992 has
gone up to Rs, 2,714 crores. Tt has
gone up to Rs. 2,714 crores from
just 240 crores and this is what the
trade deficit is in April and May,
1992, after the tremendous revolu-
tionary changes in policy which
have been brought about by this
Government ! This is the picture
that has emerged after all the
changes in the policy !

Sir, T would like to suy one thing
in this connection. The Commerce
Ministry—the Commerce Minister,
unfortunately, is n prisoner of this
mess and, therefore, T am stating
this—is in the habit of taking the
credit for any export growth which
might take place incidentally in
Columbia or in some L~tin American
countries or in some countries in
East Africa and then they would
say that it is because of the
tremendous efforts put in by the
Commerce Ministry that  this
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growth has taken place. But,
whenever some failure takes place,
they find all kinds of excuses
for this failure. This is the attitude,

: not of now, but, it has ailways been

so, ] am not blaming either Mr.
Kurien or Mr. Khursheed for this.
I am saying that this has been the
exprience of the Commerce Ministry
throughout the ages, through all
these years : to explain away
your failures and to take the credit
for any good thing that might have
happened. Tndia’s exports and
imports are mostly by accident.
Whenever exports increase, they
1 ake place by their own momentum
and they also decline by their own
momentum. They go by their own
momentum. All this happened
despite the existence of massive
infrastructure, not only of the
Commerce Ministry, but also of the
eXxport organizations, and I will
tell you why it is so a little later.
But what I am saying is that India’s
xport trade must be looked at
from the point of view of two
different areas. They are totally
unconnected. One is the GCA,
that is, the Generai Currency Area
countries, exports to which are in
dollars or in any other convertible
currency and the other area is led
by USSR and there are other
countties in Europe. I have got
figures here which are for the years
from 1986-87 to 1991-92.  For
1991-92, I have figures—these are
all detailed figures—for April-
January as compared to April-
January 1991. ‘T would like to
draw the attention of the House to
the fact that during this period,
exports to the USSR have declined
by Rs. 110 crores. During this
period, export to other countries
have been imcrasing. Now, for
reasons which I do not have to
mention—everybody  knows—our
export to the USSR have declined
and this deline is a massive decline’
from 461 crores in 1990-91 to  Rs.
351 crores in 1991-92, I do nat
know what the actual figure at the
end of the year is, but, obviously,
this is a massive decline. Now, which
are the other countries in respect
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of which decline has taken place ?
Egypt—it is only 2 marginal decline
because it is a 'small trading
prtnzr, F!nland, Romnnia,
Afghanistan and Yugoslavia. These
are the only countries to which our
exports have declined in 1991-92 as
compared to 1990-91. I have the
figures here of commodity exports.
And in commodity exports, you will,
bs surprised, Mr. Vice-Chairman
if T were to point out that all the
major items in our export list have
registered  growth in 1991-92—
April-Janusry—as compared to the
previous year. All thete items—
computer softw-re, dyes, inter-
medintes, col tar, chemicrls, ‘man-
made y-rn, drugs and pharm~=ceuti-

cals, coiton yarn, fabrics and made-
ups, cashew, iron ore, coir, coir

mnufactures, marine products,
ready-mrde cottons, gem and
jewellery,  engineering goods,
leather and leather manufactures—
all these items have registered
increases in rupze terms. I do not

have the dollar figures.

Now, ths po'nt I am making is
this. Let us iook at the figures as
dispassionarely as possibe. If we
do that, then we will come to the
conc'usion that our exports to GCA
couniries have a'so suffered. It is
manly because of the decline in our
exports to the Soviet Union that
there has bzen in the precious year—
an overall dec'ine of 1.7 per cent
in our exports—and this year, the
dec'ine is continuing. I am quite
sure the declne is continu‘ng
bzcause of that tiough in the GCA
countries .a'<o, in Apri' and May,
the dec'ine has taken p'ace which
is a motter of concern. But, ‘et us
not think for a moment that we
sitting here in this Par'iament or
they sitting in their Udyog Bhavan

chaimders are able to control the
world and prss  orders  about
exports. It does not take. place

like that. We have to remember that
exports depend on a lot of external
factors,. and of those external
factors, one of them was the break
of the Soviet Union. The other is the
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deep recession in the US economy.
The US economy is not recovering
from that recession. And it is casting
its long shadow on the markets of
the EEC and Japan. And in that
recessionary situation, if anyone
sitting in the Udyog Bhavan thinks
that India’s exports will grow-—and
they have fixed a target of 21.8
per cent for the current year, and
we already have noticed a decline—
T think, we are talking through our
hats. This is not an achieveable
target. The Uruguay Round has not
led to aything so far. The inter-
national trade is pow being conducted
through regional blocs. And we,
unfortunately, are not today part of
any regional bloc. India is unique
in the sense that we have not been
able to join any regional bloc.
This is the situation on the external
front. And that is the reason why we
are facing this.

But, Sir, there is one myth, and
1 will take a few minutes of your
time to explode that. There is one
myth which has been sedulously
built up by the Government by all
the agencies of the Government,
by some interested parties in the
Indian newspapers, and that myth
is that because of the import
compression measures—for Wwhich
I hold myself responsible because
when I was the Finance Minister
when these measures were taken—
our exports have suffered. But the
result of these import compression
measures, Mr. Vice-Chairman was
that our trade deficit in 1991-92
declined from 6 billion to two
billion dollars. There was a saving
of four billion dollars as a result of
the import compression measures
which were continued by the present
Government. Now, they have
liberalised. The result is the trade
deficit of April and May that we
have seen. But the myth is that it is
because of the import compression
measurcs that our exports have

suffered. And I am here and now
exploding that myth. I am demanding
of the Commerce Ministry to prove
this through emper.gal evidence. Which
export has declined as a result of
Which

import compression ?
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particular item to which particular
country hias gone down as a result of
the import compression ? The largest
import content- to my knowledge- is
in gem and jewellery. I say that gem
and jewellery exports have gone up.
The USA is the largest buyer. There
your exports have expanded. Engineer-
ing goods’ exports have expanded.
Leather goods” exports have ex-
panded. There as so many other
itms—chemicals and pharmaceuticals
ware— here the exports have ex-
panded. So- let us not have that
myth and give ourselves comfort by
the fact that because of the import
compression. it has resulted in
decline in exports and now you have
liberalised your imports. Do what
you like. Run huge trade deficits.
This is what you did in the late 80s—
and I have the figures here but
[ do not want to go into them—
which has brought this country to
this pass® running large current
account deficits- year after year of
6000 crores- 8000 crores and 9000
crores of rupees which we just could
not as a nation sustain. Dont put
India back in that position again.
And you have liberalised imports.
Your exports will not go up because
in the international market—the
global market place- as you call it—
the conditions are adverse. There are
unfriendly- powers which are
surrounding us and, therefore, your
exports will not go up even if you
wish.  Therefore, let us not land
ourselves in that. As long as you
keep on believing in this myth that
it was because of import compression
that your export have declined- you
will go on liberalising your imports
and you will not get the benefit of
that liberalisation. The only thing
will be that you will be rupning a
large trade deficit.

Therefore, 1 am saying that the
country today stands really at a
very very dangerous spot. If the
figures up to April-May 1992 are
any indication' I shudder to imagine
where exactly we shall stop Wwhen
this year is not and what will be .the
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nature of our trade deficit I hav®
no hesitation in saying that if we run
such a large deficit- all these figures
which my friend Mr. Jagesh Desai
was quoting about—17000 crores or
6 billion dollars in foreign exchange
that we have—will vanish in no time
becase of the trade deficit. And if
this deficit continues- my own in-
formation is that our current account
deficit is going to go up by 10 billion
dollars for this year and this is the
kind of provision that the Finance
Ministry will have to make in
order to bale the country out.
Therefore, let us not put ourselves in
that position. 1 shall very humbly
urge that the old policy of import
restraint should be looked at very
very carefully by you. I can tell you
from personal experience because
we had conducted.. a study that all
kinds of rubbish is being imported
into this country. This country
has no business in importing nuts and
bolts. This country has no business
in importing dolls. - This country has
no business iniporting all the rubbish
which is coming 1 the name of
imports into this country.  When
we imposed that restriction, it was to
cut out the non-essential imports.
Please look at that policy carefully.
Don’t throw it out completely. Look
at that policy. We must.have a twin
policy of import restraint and export
promotion. Only then we shall have
a semblance of balance in our foreign
trade. Otherwise: We Will be back to
square one—much Worse ~ than
square one and this country is in for
a serious problem- and.I take this
I know noth-
ing is going to change. My
specech will be lost like all  the
It will only

{ am saying this in all humility

-all .the emphasis at, my command.

Don’t throw the old policy instrument
which your own respected beloved,
leaders have followed. Don’t throw
that away. - Don’t throw the baby
with the bath water in our craze for
liberalisation. Let us not give up the
time-policies. There must be restraint

imports. Give up  this import
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“liberalisation that you have started
now. Aad oniy ilizn we shall have a
semblance of balance.

As far as the Bill is concerned,
I find nothing which I can bring
myself to support. 1 would hope that
sooner than later the Commerce

Ministry will work together and put .

all these clements on the Reserve
Bank, on the Customs, on the
imports and exports and all the
others, so that we have a compre-
hensive legislation on exports and
imports which will be a real guideline,
"and not this 4-page or 5-page Bill,
most of which is ,on penalties, on
how adjudication will  take place,
how penalties will be imposed, how
appeals will be made, how revisions
will be made. There is nothing
about export promotion or import

facilitation. Thank you.
W grnie  fg ot
(fagix) : Svaamay wgRg X

fazait et (Fawrm w2 fafman)
fa3as- 1992 F1 GFT &3 F o
T gA( g | tar R gwR qd T
qzH faﬁvm &F ait # §e FAAn A
amy ¥ FEAIf@El gEen
angy #W gu, Wy femmm § o
AT § 1 1947
T HR faa sm & 30 fodss +
T F I 7 T, TR IFEE)
ST BT KT FG9 97 T AT I
Tgy duams # faer & -

"dg qZ WA JIT 9T ¥ AT
srar 2 & fagdhr s mifas
- fRaTea™ F G40 aff & SR
fafmam sk googw fagsT ow
gar g fadx g em ® § S
e fadely s g@ aedt B Aer
§ T wEs fawre &7 swafer
o g 1"

JUANTRM  Welag, 9g7 9%
Pt fafaus o camEa S aE
% SNAfE # qrg wws f FE ay
e AT H ol Aiwer TR, TR,
Fifed faRei & s@ € i

% ar fad Iemy

[RAJYA SABHA ]

(Development and 332
Regulation) B, 1992

BN ¥ AHET d9u7 gaNuld FE &
AT o7l e, saFar faoaT
#F a7 gu 1 AW I AFAN
i sfeagr wa?r a1 fwaq § e wae
oFTE F@ g, ez Fq nFaqE
FW § | I¢ SaFl A funE &
grEE@ § 0 &A@l w@T AFT T g
A%iF (TLAT G H ATLHEN { 7H1T
ga1 W1 & & W *, Wiy e 4,
g #9073 gA T T@T

g% TosTaedr W faar A | AT mw
T Ug ST AAT AT T RO FE0
2 9EFI 49A T F fow F8
o fadae 39 @eq § FY «TO7 W
T w9 gRQIE WA £ am
FW  oiv IgF W ma EaTRTAl
A FIT@ § AT IWH  AET
A &1, fegre ade a1 W S
g Ef-?ﬂ‘ FAAAN § | AR AT I®WT
faar & @ fawm@ . *ix fafFawa,
frm fagwy ML H (awTy a]'frr
g fagua F wmeaw ¥ f&g 4 wal
AN FATA KT FQ H3G q=2q F| %
fa =¥y w40 gear & S faRe
T & fasra & fag wEde g
Ak 98 (Fa-fsa W ¥ Fo5T -
T THEor wF g & uREOrR 4
I F 0 OF AT agh T wwWEITZ
qwﬁz T W T HRIFL Eﬁ‘rasm
THRTHI IR § W S9% "reay
¥ & FOT W £ 1 9 AEET
FE ot g Eey JE 2 @rEa
faaaly  samarT ¥ fawr & fau o
W QoA an wT W oAt 1 3
oo f@Y oy gfeme o s wmas
SHE T FEATE § 4T 3w s
t 77 mafgfag 2

JaANTSEN Hglad, § W "X

F TFACT F1 Q@ A war, # Hi
ghfagicr eq & CAR9E 7 AW
FEl FWr W, A9 48 F@ER
4T, AEA HWE Wiz AW AT F0
FoHaa s g T osF A
qIsFar smoTE Fw AW qE0
a‘t'ﬂ'r 1 T AAF 97 IEH. OFEAIE
fer sfq feq a0 fe @@ & (w9
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HEl § AFT FrAndt IAT F A
¥ @ i i A qwe aEw
W a9d § AR wa ag fow
BT & @97 WA B AT 38 T
AT, A TW 9T A T o
FTWIAT A X ¥ g
AT T Waura v@r & dar fa
W AWy gaer wAw A9 S 3
T % a7 S #w awe $faw
BT a3 & | 7T wuw FEAA K
SREN BT ATIT T At wAT oA
99 9T HPw wgr g ? Iaw @y
Ty, Agwm, wiiEr 9@ 3 feoane
TN X W T aE@E B AR
B wit orf ¥ | FeF A5 eror
Mg T TAE w gEEEE
T Y WwEr &) safEer
2 fem afa fea Pt ar @ &)
387 fAevae FT&F saraA SR faer
e @ a9 F | ;e &
1M a9 g0 39 9 FAT A3f &7
% ¥ 1 WIS agr 9T arEE Ay
B OOF AR AT W §
AT M I T e fawEd e
WE 1 amr g W—sfieet Hic
TAAT AW MW A R E  amEwr
I | AN I qifvzar fowdar
o TR T NS w7
ITAATAA  AZIET, TE G g
W F P WA F A gE g
1 mEr grwd g amgei w0
T g o, faim @Y ww, gae
faq wm9a FaT FAEed e 3 7
Wy faasdt =m (fem #k
fafrrwm)  fagom,—92 @ fia,
9 THA WIC Aq aiq T, pew
¢ Y qgMER | ag fedtfeat &
e § w s

IIAATSAT  WENEA, TEE Q-
qN WA MR HWAT IQ AT faedr
R 1947 % /7 ¥ g3 gw am
7 dwm & N S fm, ot
famfirm faar o®A faraar =wey gar 7
25 WR ¥ W qam%‘?:m
q g9 o€ AW A AW |, yafw
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qgN UF ST F I 64 @ WA
g A WRT ¥ FEAT PN LG 7
gE w7HE | Ar ®G WA H,
s ¥, AT ¥ s gai ad
qERT § A QIR ITAN OREALE
FW @, W F ad dwm X
Ty ag wrq  foedz g famqe
¥, % F A7 Fa F-gaea w@n
78 qUg 9 A9 feay 37 T
FqAATSTE WEIRE, ¥ W9F wieqq §
g% wdex ¥ wgM AFgm & @
faga® & AEAW 0T wTAW IS
FAT %1 Fww &S e faaes,
oiT fraray, 1921 & &9 TH TAR
qi gt ¥ A%T & AR w0 dwar
7 gg qaadE gwe e g,
fom® 9w & yraw &z % 9

Ia@ T 3T faar | dg FA FAT
T AT 7 WA AT ol &7 A
femra & f®& qov  gfear &
mF fERE 8§ W1 AW geag
Iqear & war foeeT AT wr @Y AR
TEY, 8. 5 T AT, S, K- g wrC

g K ® HIT
B AEF M GEA g4 qw s
qFT W HEHE W WNRT 99
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293 TST A F 1 OHGF G4
OIAET FEH 7 grt DIEGELIE:)
FIGIL FT q2TF9 ¢ AT fSaq o
g3-a8 20§, Sgf H AR A@as
& "ETT ot fAgtd gar g T8
aglt AGF @Y FIAE@ F AT wFH
¥ wifsfaqsa dkdes § 1 @ AW
deqree F w341 wf oF  HIT
mu-a-( ¥ eam ¥ AU SEd
@l &, FifE T 1 T &0 @
o Tz wavgm ¥ Aw A
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SHRI G. SWAMINATHAN
(Tamil Nadu) : Mr. Vice-Chairma,
Sir, the hon. Membel Shri Yashwant
Sinha, when he spoke here, quoted
many figures. What h2 spok:
should know, because he himself had
been a = Finance Minister. He
strongly recommended to.the Govern-
ment that unless they, have import
compression as it was done during
his period and also export promotion
at the same tune, the Government
would be in serious dlfﬁoultles by
the end of this yaer.
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I am also one who feels, as I have
been advocating it in this House ingny
speeches, that uberalisatton cannot:
bring in results quickly, in a very
short period. Not only have I said
thls but .the hon. Minister of
Finance and others also have said
this. It will take three, four, five
years for the . liberalisation  per-
ceptibly change the climate of this
country. It so happened in other
countries including the country of Mrs.
Thatcher.. In every country where
‘they have done liberalisation it has
taken its own time because time. is
required for the madicine to work
and weed out the old narcotic
symptoms which have already.gone
into. the system. That system has
to go, and the new medicine has tg
work. So, you have to give some
time to it. .

[ also feel that by about Decem-
ber, by about January-February
when we end this period, our econo-
mic condition may not be as sound
as we are talking of today. Maybe,
it may deteriorate in -many  areas.
One of the areas. which may. . alse
deteriorate may be the BOP position
which may not be as good as has

been anticipated here by the Fmance
Minister.

The reason has already been
given by Shri Sinha here. . The
reason -is not the policy that you are
bringing in here but the climate that
you are facing teday. -Exports
have to be made to other countries.
The conditions in other countries - as
on date are not very congenial for
export -of our :items to them: It is
well known that the CIS, - formerly
the USSR, the countries which
comprised it, all are in a very bad
shape, maybe, because of  the
protected market they had over a
period of time. The way we had it
during the last [orty-vears, they had
it for the last filty, sixty years.
Their system has collapsed. Because
their system has collapsed, aur
economy has also been affected
To a large extent we have also beepn
depending on our exports to those
countries. The WSSR collapsed.
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[Shri G. Swaminathan

When other countries associated with
it gollapased, our position has also
become bad. This also has been
mentioned by Mr. Yashwant Sinha.

It 11s been said that the exports
ef mo.. of the countries, dollar
countrie :, EEC countries, have gone
down by ecarly 3 per cent. There is
a big 1-ession in the USA
Recession i8 affecting Japan now.
1t has affectéd other countries also,
what they call, “the Economic Tigers
of the East.” I have been told that
even Singapore, Taiwan, South
Korea have been affected. We need
not say that the cubs, Thailand ‘and
other countries, have also been
affected. So, the position will be that
our exports will also come down,
and they cannot be what we anti-
cipate them to be, nearly 12 per cent
or above during this year.

Then, my only question is this, -

Import-compression  and export-
promotion are two contradictory
terms, according to me. Unless you
have ingredients, unless you have the
intermediates, you will not be able
to export at all.

In the House a few days ago
there was a discussion on the pharma-
ceutical industry. Vitamic C is not
available as an ingredient for
manufacture of formulations to be
exported. The hon. Minister has
been telling us that he would look
into the matter. Becawse of that,
many formulations of the pharma-
ceutical industry could not be
exported, because those items are
not available here. Many itmes are
either not available or if they are
available, are not up to the quality
with which we can export. So,
necessarily we have to import for
gxporting. Once we have an import
compression and start promoting
exports, we will end up with what we
had done over a period of 40-50
years. This is what we havv been
doing.

He has been advocating to us to
follow the policy that our leaders
followed over a period of time. We
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are now trying to change the policY-
because what we have been following
over a period of time has not yielde
results. If they had yielded results we
would have been prosperous . If we
had become economically very strong
like Japan, we could definitely have
continued the same policy which we
have been following over a period
of time. The Finance Minister and
the present Government with reluc-
tance or with interest have changed
the policy because we all know that
the policy that we have been following
for the export hitherto over the last
40-50 years has not paid dividends.
Naturally a time has come for us to
change the policy. Unless we do
that, T do not know how we will have
export promotion in the country.

The hon. Member also said except
the code number to be given by the
Director-General, there is no other
change, because the Reserve Bank has
already been giving a code number.
Except that he does not find any
change in the Bill. 1 wonder if
nothing has been changed except the
penaltiesjand the code number, why
s0 many hon. Meémbers of the
House, nearly five hon. Members,
belonging to different parties have
given a disapproval Resolution to
the Foreign Trade (Development &
Regulation) Ordinance promulgated
by the President of India. It is again
self-contradictory. Suppose there is
nothing new in it, there is only a code
number about which they are
talking and the penalties about they
are talking, why is it that they are
resorting to such a protest 7 I have
also a feeling that they are going to
vote against it. T don’t know, but
we have been told and we have asked
all our Members to be here between
4 pm. and 5 p.m. , because there is
an apprehension that they may also
vote against the Bill.

SHRI SUBRAMANIAN
SWAMY (Uttar Pradesh) : Who
has asked you ? The one from
Madras or from Delhi ?

SHRI G. SWAMINATHAN .
Our allies lave asked us. So, we wij
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be in the House in good number. 1f
there is nothing new, a< Mr. Yashwant
Sinha has said, I would only request
the hon. Member to persuade other
Members to withdraw this Resolu-
tion. Their benches are already
vacant and they may not come here
to vote.

Since my time may be ove
already, I would speak on only onr
or two points.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA) :
No. You have already exceeded by
two inutes,

S RI G. SWAMINATHAN:
Only two minutes more. I have not
offercd any suggestion . .One sugges-
tion is about the export promotion.
I would like to point out that we
cannot promete every product. We
have to promotc only specialised
products in India. [ would request
the Government to find out  the
products in which India specialises
and what is the target market about
which we are tatking. Overa period
of years we have specialised in
certain products like jewellery. The
export of it has also increased.
Suppose you try to get into & product
which does not sell ever the years and
for which there is no specialisation.
There is no point in trying to sell such
produots. -

Secondly, there are certain people
who are very competitive by nature.
Unless we pick up those exportsrs
who have been successful and try to
peisuade them and try to do some-
thing about it, we may not be able
to do very good work on exports.

Regarding drugs and pharma-
ceuticnl items, about which I would
like to mention here, there is a
lazge Sscope for their promotion
abroad. It is already very successful.
[ would recommend to the Govern.
ment 10 take in a large measure the
export Of the traditional medicingg

of om

country into other countrjes
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The traditional way of life of Indi?
has already been promoted in a
large measure. For instance trans-
cendental meditation has becotne so
successful abroad that now so many
people are starting Yoga centres
abroad. Ayurveda is begoming very
successful.

SHRI SUBRAMANIAN
SWAMY You want to export
Swanmis,

SHRI G. SWAMINATHAN
Including Subramasian Swamy.

SHRI SUBRAMANIAN
SWAMY  Swaminathan.

SHRI G. SWAMINATHAN
There arc certain ailments for
which Allopathy does not have
medicines. In those areas Ayurveda,
Siddha and Unani drugs can be taken
up and exported to many countries
wherein the policy and regulations
are not so strict. I would recommend
that you take this to many countries
in the East, where they do not
consider it as a new drug. Ayur-
vedic drugs are already there
in Africa and in many other countries.
Therefore, I request you to con-
centrate only on the specialised
products wherein we are successful
in our own way and choose our
own targets. You take only those
products which are unique to India
and take them to othier countries.
If we do like that we may most
probably be successful.

I welcome this Bill and heartily
recommend this Bill to the House.

4.00 p.M.
SHRI VITHALBHAI1 M.
PATEL Mr. Vice-Chairman, Sir,

though I am not happy with the
Foreign Trade (Development and
Regulation) Bill, 1992, I am going to
support it. The title of the Bill is

The Foreign Trade (Dvelopment and
Regulatien) Bill. In fact, this Bill is
not intended for the development and
foreign trade. There is nothing in
the Bill about the development of
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foreign trade, increasing exports and
" reducing imports. This Bill is merely
" a restfiction on foreign trade.  In
- réal terms this Bill should be called
* the: Foreign Trade Restriction Bill
tinstead of°the Foreign -Trade ((Deve-
lopment and Regulation) Bill.

SHRIMATI JAY ANTHI
"NATARAJAN - : Correct.
" SHRI VITHALBHAI M.

PATEL The policy which has
been' announced by our hon. Prime
Minister. and the Finance Minister
is not going to be implemented
through this Bill. In fact, this Bill
scuttles the aims and objectives of
the new Government for augmenting
exports and the liberalisation policy.
There is nothing about liberalisation.
On the contrary, this Bill gives more
powers to the bureaucrats to misuse
it. T have seen what is the difference
between the Chief - Controller' of

Exports ‘and Imports - and this
.authority. " The same powers have
‘teen given to this' authority ‘also.

So there is a possibility of more
corruption and misuse of power.:..
‘(Interruptions)... The Deputy Minis-
“ter. of Commerce and -the Minister

.ol State for Industries are = talking
to each other.” They don’t listen also
. (Inferruptions)... Mr. Kurien,

when the bureaucrats prepare the
‘Bill, you should not bring it to  the
Parliament as it is. You must also
‘'go. through the Bill. You must use
your brain also. Don’t go by the
brains of the bureaucrats. Whatever
.they give you, you should not think
it is all right. The present Bill is not
relevant fo your mew policy. At
least you should have gone through

1t.

"Another thing 1 wanted to say is
‘about the Dunkel ' proposals. I
know that you have not signed -it.
But one by one the steps which you
are taking to remove restrictions - are
contained in ‘the Dunkel -proposals.

"So without accepting the ‘Dunkel
proposals, you are implementing
them . indiectly. This is a very

dangorous thing- Witho t -getting
approval from the parliamedt, vou
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are removing the restrictions.  Let
me tell you, you are playing with fire.

Even today, just now 1 got a copy
of the supplementary list of business
which says that the Finance Minister
is poing to make a statement regarding
an import concession granted under
the -Income-tax Act. This is one of
the suggestions contained in the
Dunkel proposals. My hon. friend,
Mr. Jagesh Desai has already said

_ that special licence should be removed

because to harass the trader or to
encourage, corruption, this type of
clause is required. I can give you an
example "as to how you can exploit
them. Sometime back traders were
exporting castor oil. It is not the
Commerce Minister who has located
the " importers. But the Indian
tradérs themselves have located the
importers. -But the gentleman
sitting in the Government office
wanted to oblige a party and issued
an amended notification saying that
medicinal castor oil will be allowed
to be exported. The quality of the
castor oil- which was exported was
the same. In ‘order to oblige a party
they have amended it. The amend-
ment comes through a notification
but nobody knows about it. - The
amendment which hits the concened
traders, ‘only they know where it hits
them. So this type of thing is going
to happen in ‘this Bill also. And,
what happened further ? Castor oil
exporters were entitled to CCS. But
the Commerce Ministry denied it to
them saying, ‘“You are not entitled
because it is not medicinal”. The
importers are’ thé same  and  the
castor oil is the same. But our
bureaucrats sitting in the Commerce
Ministry have a better brain than the
importers and the exporters ! So,
they have denied it to them. This
kind of misuse may be allowed by
this Bill also. All the powers are
given to them. “You can do this ;
you can do that”. "Everything can: be
done by bureaucrats. Even though
there '1s 2 code number, whenever
they want, at any time, they can
harass any businessman or any ex-
porter. You should not allow them
to do so. On the contrary, use your
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brain again and findout how the Bill
is going to be misused and bring
some simple Bill. It should be a
simple Bill. Do not bring in such
clauses for punishment. And,

bureaucrats have the power to remove

the punishment | They have got every
power. This is one thing T want you
to think about.

Coming to the actual exports
aspect, I do not know how you are
going to promote exports by this Bill.
There is no coordination between the
Finance Ministry and the Commerce
Ministry. I am ftelling you today.
The bureaucrat in the Finance
Ministry thinks in a way different
from the way in which the bureaucrat
in the Commerce Ministry thinks or
from the way Dr. Manmohan Singh
thinks. The new policy is announced,
but those who have to implement
it are not yet trained. They are yet
to coancede that they have to
implement this policy. They are yet
thinking that the old policy is the
right policy. So, first of all, you
train your bureaucrats to suit this
new policy. Otherwise, they will put
you in difficulty and your aims and
objectives will not be achieved. -

Another aspect is that under the
new provision, you have invited
foreigners to invest in this country.
I have come to know that you have
cleared some licences to  produce
mineral water and perfumes. Mineral
water can be produced by any Indian
company. And, perfumes can be
produced by Indian companies. In
fact, India is producing perfumes.
If you have put any condition there,
to the effect that all the mineral
water or perfumes they are going to
produce will be exported, I have no
objection. If it is for export purpose,
T have no objection. But, are you
sure that it is going to be exported
and not consumed in India ? Ifitis
going to happen as it happened in the
case of Pepsi Cola, then God save
you ! Before clearing the applications

for Iicence, please get concrete evidence

about it. In this connection, I would
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recollect that there was a proposal to
set up a Commonweaith Economic
Community for trading, export,
import and other things, in 1972-73.
After about 20 years, I have still
known nothing of what happened to
it. If, today, you can try for a
Commonwealth  Economic  Com-
munity again, it can help you m
future.

Lastly, 1 would like to draw the
attention of the hon. Minister
to the export of tobacco. This
year, Russia wanted to  buy
it from us. But they said, “We
have no mongy. Give us on
credit.” Our farmers and exporters
are  crying to export it.
After all . Russia has stood
by us on a number of occasions
when we were faced with odds.
If such a countrry asks for .a

little credit of 25 thousand tonnes, 30

thousand tonnes or 40 thousand
tonnes of tobacco, can we:- not
oblige them ? It will - benefit
our farmers also. You cannot

ask Russia to pay us in dollars

just now, becausc th~y ar. not
in a Dposition to pay us in
dollars. T request you to graut

their request and allow them to
purchase at much quantity of
tobacco as thry want. You give them
credit also because they have stood
by us in difficult times. You should

stand by them. Thank you.
SHRI N. .GIRlI PRASAD
(Andhra Pradesh) : Mr. Vice-

Chairman, Sir, ‘the present Bill is no
Bill at ail bzcause this Bill does.- not
contain any major changes from the
Act which was there already, that is,
the Import Export Centrol Act of
1947. Even before this B:ll is
introduced in Parliament, there was
no necessity for the Government to
bring about an Ordinance on 19th
June 1992, I entirely agree with
Yashwant Sinha Ji' that there is no
such hurry, there is no such urgency.
This 1s only to show that the Govern
ment is intending to bring  about
basic changes in the trade policy
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Thry want to convey this idea to
ths business community,to the entira
people not only now, but, soon after
this Government came into power
in August 1991, they had made a
statement regrding the trade policy.
That is already in existence now.
Similarly, the Export Import Policy
from April 1992 for the coming
policies are already there. These
policy statements were made under
the old Act, the Export Import
Control Act. Now, by passing this
Bill, the Government wants that
those pronouncements or policy
statements should be deemed as

have been passed under this Act.
That means even this legislation is
not required to make those state-
ments. This is just to fool the people
to hoodwink the people that the
Government has brought about a
very big change in the trade policy.
When that is the case, where was the
necessity to bring about an Ordi-
nance ? They could have waited till
the Parliament Session ; they could
have discussed this Bill here in
Parliament. I first take objection
to the Government promulgating
this Ordinance. That eas an
atbitrary action and the Govern-
ment has misused the constitutional
provisions to issue the Ordinance.

The sccond point 1 want to make
is that this trade policy cannot be
seen in isolaion from the econimic
and the industrial policy. The
Government have announced all
these policies together or simulta-
neously. They convey the same
thing. They want to liberalise the
whole economy. The industrial
policy as well as the trade policy also
convey the same thing. But without
having proper economy, suffcient
economic base, sufficient growth rate
in the economy, proper industrial
policy, you cannot have very big
break through in the export trade
also. But, what is she state of
economy in our couniry ? 1 have
read it in the newspaper. For the
month of June, the Finance Ministry
prepared a report for the Cabinet.
committee on Economic Affairs
That has presented a very gloomy
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picture about the state of economy

that is prevailing now. [ have read
this in the paper. I quote : ‘‘Deficient
pre-monsoon  rainfall ; lower

foodgrains stocks procurement and
off-take ; @ stagnant  industrial
production ; mixed trend in in-
frastructure and investment climate ;
higher growth rate in money supply ;
inflationary pressurz= continues ;
exports in dollars sluggish, but trade
deficit recorded a low ; substantial
growth in external debt ; marginal
decline in foreign exchange reserves.”
They want to convey certain things.
Of course, certain things are not in
the hands of Government. About
monsoon and other things I cannot
find fault with the Government. The
report has presented the picture
gloomy, but I think it is not gloomy.
Now we are having a very dangerous
situation. Even in regard to employ-
ment it is said that there is a growth
of 5-2 per cent in the registered
unemployed persons placement,
minus 8:2 per cent ; vacancies
notified, minus 15-8 per cent. So the
vacancies are going down, the
placements are going down, but the
unemployent is increasing.

About exports, now we are not
tilling in terms of the rupee because
the rupee has lost all its worth and
is further losing. And I am told,
because of the devaluation the debt-

servicing has increased by almost
33 per cent. That apart, we have to
understand our economic position,
particularly with regard to exports,
only in terms of dollars. The
Government is also not very firm on
this point because they mnever
believe that the rupee can be - taken
as a proper measurement. India’s
export in dollar terms for the first
time in the last six years have fallen
and. .(Interruptions). .. Because the
time is not enough, I don’t want
to give the statistics. In 1991, there
was a decline by 1-7 per cent and
even with regard to the erstwhile
Soviet Union and other countries,
due to the collapse of the systems
there, of course, our exports which
were there up to 18 to 20 per cent,
may have reduced—now we can’t
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have that figure. With regard to the
general currency areas also we must
undrstand that our exports are falling
vear by year. In 1990-91 the growth
rate was 11:6 per cent. Now in
1991-92 it is only 6-6 per cent. The
growth rate of exports to GCA is
falling and not only that,if you take
the hgure for these two months,
April and May, it is only 2-97 per
cent. With regard to leather goods
when compared to 1991-92 there is a
decline of about 11 per cent. I am
talking only about the exports to
CGA countries. With regard to tea
I understand previously in 1981 our
share in the global tea market was
28 per cent.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA)
Plcase con:lude, Mr. Prasad.

SHRI N. GIRI PRASAD
Just two minutes. Now it is only 18
per cent. Ten years back it was 28
per cent. Now it is coming down to
I8 per cent. It is really a very horrible
situation ! And I don’t know how
our Government wants to correct the
situation,

The imports are also increasing.
In AprilMay there was a trade
deficit of almost 944 million dollars
or 945 million dollars.  Yesterday
our Finance Minister said that the
net outflow of NRIs’ deposit was
221 million dollars. If this position
continues, our present foreign ex-
change rescrves, in spite of the liberal
loans sanctioned by the World Bank
or the IMF, will go down in a very
short time. My main point is : Why
are we facing this problem on the
export front. Because there is
severe situation. economic recession,
in the United States, Japan and many
other . countries. moreover, they are
not very friendly countries. Even
they are quarrelling among them-
selves. You know the great was with
regard to  automobile  industry
between Japan and America. Now
there is a beer war between Canada
ana USA. All these things are going
on. I understand that President Bush
threatened even China with punitive
actions if they did not allow free
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imports into China. Our positiol
will also, day by day, reach th
point because the US has impose
punitive tarif on our drugs and
black-lited our ISRO. All these
things are taking place. The only
way out, according to me, is that the
Government must take all the
positive steps that are needed to
improve any develop the foreign
trade and exports. There is no doubt
about it. Then, whatever hindrances
are there and abstructions are there,
they can be removed. I agree with
Yashwant Sinhaji that unless you
reduce the imports, especially in non-
essential items—I have got four or
five items here, but I don’t want
to name them—and unless the
Government takes this policy very
seriously, the imports will increase.
The exports are not in our hands.
So, the country will face a very
serious problem and again we will
have to go to the World Bank and the
IMF and the country will be indeb-
ted. We don’t have the debt-servicing
capacity. I hope by adopting this
Bill nothing will happen. There
is nothing to oppose and there is
nothing to support also. I request the
Government to consider the Indian
economic situation in a very con-
crete manner and take all the
factors into consideration. They
have not brought out any positive
resufts so far. Last ycar was a very
bad year. April— a were also
running in the same fashion.
request the Government to take in
account all these factors and to
take remcdial steps to improve the
economy and the exports and to
reduce all unnecessary useless imports
that are being done now.

SHRI RAJNI RANJAN SAHU
(Bihar) : Mr. Vice-Chairman, I rise
‘to sgpport this Bill, the Foreign
Trade (Development and Regulation)
Bill, 1992. Though this Bill is
named as the “Foreign Trade (Deve-
lopment and Regulation) Bill”, I
find here nothing like regulation but
only development of foreign trade in
our country. If gives unlimited
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mentioned in the Bill, is to provide
for development and regulation of
foreign trade by facilitating imports
into, and augmenting exports from
India and for matters concerned
therewith or incidental thereto, if you
go through the entire Bill you will
find that everything has been said
about import but very less about
export facilities. First of all, we
will have to think what the necessity
is for bringing this Bill. To my mind,
it is because of the major changes in
the trade policy announced in July

1991 and the new cxport and import |

policy which was announced in
March, 1992, which is an integral part
of the trade policy, so, to my mind
these are the factors which have
necessitated this Bill. Apart from
this we have taken several measures
to liberalise the Industrial Policy.
The Government has also taken
several measures to improve the fiscal
policies.  We have to iew the entire
scenario of our ecodomy in the
light of these changes which have
taken place recently. 1 think, that is
why this Bill has been brought. It is
true that the wheel of development
cannot move in speed unless each and
every part which is connected with
development is taken care of. We
have taken up the task to change ths
lot of our people. Our Prime
Minister is very keen to rradieate
poverty, to bring the country at par
with the developed nations. Unless
some changes in the trade policies are
brought about, we cannot have such
progress and we cannot stand at
par with other developed countries.
But for achieving this our exports
have to be improved. In this Bili
emphasis has been laid on imports.
We all know that the new export and
import policy which is effective from
the 1st April, 1992 to 31st March, 1997
is coterminous with the Eighth Plan
period and this policy is
required to keep pace
Eighth Plan period.

The fundamental feature of .our
new policy is freedom in the field of
foreign trade. It substantially elimi-
nates licensing, quantitative restric-
tions and other regulations and

also
with the
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discretionary controls. But we have

to be more cautious. As my other

colleagues have warned the Govern-

ment, this Bill has been brought for

development and regulation of

foreign trade but bureaucratic

approach may hinder the progress of

our trade policy and also the very -
objective for which this Bill has been
brought.
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1 would also like to bring to the
notice of the hon. Ministers both
the Ministers are sitting here—that
there is absolutely no cooperation
between the departments, that is,
Commerce and Textiles or Textiles
and Industry. [ would like to give an
example. Even today the floor price
is being fixed by the Textiles Ministry.
Floor price means the price fixed by
the  bureaucrats of the Department
of Textiles. At one end we are
liberalising everything and allowing
free trade having a new export and
import policy where, as I have said,
several restrictions and regulatory
controls have been revoked, but in
textiles, which has our maximum
export in the world market, has got
a floor price which is hindering our
exports. I din’t remember the exact
percentage but it is suffering for
de-regulatory control. - There have
been less exports duc to this policy-
The Commerce Ministry has no
control, and this is going to hinder
our exports. The floor price should
be removed and the buyers and
sellers should be allowed to fix up
prices as is being done in ‘our
neighbouring countries. We have to
compete with Bangladesh. We have
to compete with Sri Lanka and
Pakistan. Because of bureaucratic
approaches and bureaucratic
tendencies which prevails in our
country—the floor price is being fixed
by the bureaucrats—we are not able
to compete in export. I have just
quoted an example. In respect of
jmports, we have liberalised our
import policy, This is going to. tell
heavily on our economy. Our friead,
Mr. Jagesh Desai, has very rightly
pointed out fat just because we have
got foreign exchange reserves, it
does not mean that we should allow
import of everything inspite of the

T
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fact that we have the capacity to
produce it in our country. There
should be control over our imports.
We should not allow imports in-
discriminately. Moreover the
multinational companies which have
branches and head-offices in foreign
countries will take advantage of the
liberalised policy and will drain away
our foreign exchange reserves to
other countries. So thesc are the
disadvantages which need to be
looked into. The policy also tells
us something about facilitating
imports. Chapter II tells us about the
Powers of the Contral Govarnmaent
to make orders and announce export
and import policy. Clause 6(1) says.

“The Central Government may
appoint aay person to be the
Director Generzl of Foreign Trade
for the purpose fof this Act.”

The powers of the Director
General as mentioned in the Bill are
advisory. At the samc time he is
responsible for carrying out the
policy. 1 am surprised that how an
adviser can carry out the policy.
It is not clear whether the Director
General has any biting teeth as is
made out to bz in Clause 6(2) which
says

“(2) The Director General shall
advise the Central Government in
the formulation of the export and
import policy and shall be res-
ponsible for carrying out that
policy.”

1 would like to seek a clarification
from the hon. Minister whether the
Director General has any powers in
regard to regulating imports. Other-
wise there will be no one to control
imports. Chapter V of the Bill is
regarding Appeal and Revision. 1:
says:

“The order made in appeal! by the
Appellate Authority shall be final.”

I hope the right to appeal to the
Supreme Court has noi been taken
away by this Bill. I would like to
know from the hon. Minister whether
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this right to appeal to the Supreme
Court is there or not. The hon.
Commerce Minister is himself a
wearned advocate and he should
be able to clear this doubt. I know
respect of search, seizure, penalty
and confiscation. The Government
should specify some time in the
Bill so that the Appellate Authority
can dispose of the cases in that time
limit. Lastly, I would like to bring to
the notice of the Government that
there are a large number of cases of
over-invoicing in imports  which
eroding our foreign exchange. As
I have already said, all these pre-
cautions need to be taken care,
otherwise thc hon. Minister will
come again with an amendment to
this Bill after two or three months.
All these precautions as mentioned
by me and the other hon. Members
should be taken care. Thonking you.

SHRI SUBRAMANIAN SWA-
MY . Sir, the discussion
today on this Bill, this ordinance, is
on a crucial occasion. As it has been
pointed out, the Bill by itself is a
very pedestrian Bill. It is a
technical issue. But this 1is an
occasion when we, in Parliament,
have an opportunity to look at what
has happened in the last one year
in foreign trade. Sir, the share of
India in world trade which was
about 2% in 1949 is now down to
something like 0:-39%,. This.is a
matter of great tgindal considering
that the share of other countries,—
[ am not talEing of small countries,
but even of medium and large
countries—the share of many of the
fast growing countries, has increased
over the year, Japan, for example, has
exports which are almost threz times
of ours and there is no reason why
we are in this disappointing state.
When I took over the Commerce
Ministry, I felt very strongly that we
needed major reforms. A Paper was
prepared on this subject. It was
also passed by the Cabinet Com-
mittee on Trade and Investment. But,
unfortunately, the Government fell
soon after and in a disorted way, that
reform, that package, has been
implemented by the successor
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Government. There hav e been some
mistakes in that. In particular, 1
was totally against devaluation
because devaluation, in the present
context. of our economy, would be
wrong as it would raise the cost of
imports and we didn’t have the
infrastructural capacity and market-
ing facilities abroad to increase the
exports. Also that would result in
lower prices of our exports because
of devaluation. Since we were not in
a position to really step up exports
in a major way and at the same time
there would be an increase in the
cost of imports which resulted from
devaluation, I was against devalua-
tion as a first step. 1 thought that
that should be the last step. But,
unfortunately, the successor Govern-
ment implemented my package, but
upside down and put devaluation as
first. As a consequence, what we sez
today is a dismal performance on
the export front. The World Bank,
which this Government is now re-
gularly consulting and looking to
for certificates, has, in its report
circulated in Paris—the report was
submitted in May this year and the
Paris meeting took place in June
also clearly said that on the export
front, the performance has been
disappointing. Consequently, today,
we are in a situation where I think
new package of reforms is necessary
correct all distortions that have been
introduced in the Tast one year in
the Commerce Ministry. And I hope
that these {wo young, dynamic
Ministers will do what necds to be
done in this area. Sir, the latest
figures are indeed vey distrcssing.
The latest figures available for April,
in a detailed way, whow that, for
example, in 1990, the trade deficit was
445 million dollars. By April, 1991,
when 1 was the Commerce Minisier,
this had been turned around to a
surplus for the first time, maybe in
17 or 18 years, of 52 million dollars
- ..(Interruptions). Can you deny
these figures?  Again, | find in
April. . .(Interruptions)

SHRI G. SWAMINATHAN -
1 am on a point of order. The same
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point was raised by the hon. Member,
Shri Yashwant Sinha, and he took
credit for the performance and he
said, “I made it a surplus”. Now
the then Commerce Minister says,
“It is my performance. I made it a
surplus.” Who was responsible for
what ?

SHRI YASHWANT SINHA
I must put the record straight. 1
never claimed any credit for this.
[ merely referred to the policy of
import compression which was
brought into force when we were in
power.

SHRI G. SWAMINATHAN

Who are responsible Sir—the
Finance Minister or the Commerce
Minister ?

SHRI SUBRAMANIAN
SWAMY This surplus record

remained as long as I was in office and
ofter  that...(/nzcrruption). . In
April, 1991, the trade surplus was
fifty-two million dollars. It was a
surplus. In April, 1992, it is minus
4-19 million dollars. That is deficit.
Again if you look at the export
growth rate, the export growth rate
fo general currepcy areas i.e. hot
currency areas, was growing at the
rate of 14 per cent in April 1991 and
today in April, 1992, it was minus
1+17 per cent. This is the first time
that we have a minus growth rate in .
exports. And if you take me—the
Commerce Minister should confirm
it—I believe that if you take April
and May together, the export growth
is minus 4 per cent in dollar terms.
So, I would like to know whether
there is any crisis management
going on considering the dismal
performance on export front. You
don’t have to take my words. The
World Bank, to which vou care so
much and whose certificate you are
all the time in search of, in its interim
report which was presented to the
Indian Goverament in a Consortium
Meeting in Paris says that of all the
areas where we trade, the most
disappointing and dismal per-
formance is in the area ol exports.
So, how is the Government going to
change the sitvation in this regard?
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In the meantime, the Commerce
Minister has also disappeared. There-
fore, it is now in effect a headless
ministry.  Althoupgh we have two
very dynamic people—one has a
concurrent charge and the other
deserves to be promoted but he is
still a  Deputy Minister—1I think the
Commerce Ministry needs a new and
decisive leadershir, . . (fnterruptions)- ...

Now, Sir, the way we brought
about the trade surplus was by
fxing certain areas of exports. Mr.
Swaminathan talked about not
expoiting  everything but certain
areas. Therc are certain areas, where
we can make massive expansion,
We did it during that year. One is
computer software. The other areas
are lcather, agricultural, processed
foods, particularly sea-foods and a
variety of such areas. For example
textiles. If the Uruguay talks comes
to a successful conclusion, we will
get a tremendous opportunity for the
export of textiles. That was one way.
The other way 1 found is that Soviet
trade was a big drain on our dollars.
For example, we were importing

cashew kerncl from Tanzania and
then exporting it to the Soviet
Union. We were paying for it in

dollars and receiving for thc same
thing from the Soviet Union in
rupees. and, of course the Soviet
Union was then exporting it to
Canada and earning dollars on it.
So, should we put a value added
requitement of two-hundred per cent.
That is why the rupec trade with the
Soviet  Union began to decline.
We also went in for a trade protocol.
Today, we have opened border
trade with China. How did that
come about ? For ten years this was
not possible. They have tried for ten
years to trade with China. But when
I was the Commerce Minister, I was
able to go to China and sign a trade
protocol not only to get border
trade opened but also to trade in
coking coal. silk which you could not
tradw with China. [ think that is the
way we should be pgoing about. Sir,
1 would like to conclude by saying
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when the world is getting so
competitive and when we have to
have a dynamic approach, I won’t
agree with my colleague, Mr.
Yashwant Sinha, who suggested
import compression as the only way
because imports are also going into
our exports. Imports are going to
our industry. What we need is that
we should be able to substitute it in
a cost effective way for many of the
imports which we are not doing.
By sheltering our industry, we are
actually becoming the highest-cost
producers of items in the world.
In fact, we have the lowest cost
labour. But it is a matter of great
shame that a country like ours with
such technical man-power surplus
should be a high-cost country.
That is where we need to focus our
attention on and, if fact, if imports go
to promite exports, we ought to be
really liberalising on that front.

THE VICE - CHAIRMAN
(SHRI H. HANUMANTHAPPA) :
Please conclude now.

SHRI SUBRAMANIAN
SWAMY : We have fourteen
Members and 1 am sure [ have got
more time. Anyhow, I am going to
take only one more minute.

1 would like to say that the Com-
merce Ministry owes it to the country
to come out with a new package, to
generate some confidence in  the
exporters. We have been changing
the policies too quickly and too fast
in the last one year. The REF
licence was scarapped and the Exim
Scrip was brought in. Then jt was
scrapped and something clse was
brought in. Now, we have a dual
the market system and God
knows, what. Total confusion is
prevailing in the minds of the
exporters. What the exporters are in
need of now is our ability to market
abroad and that is where we are the
weakest. We do not have the
marketing infrastructure  abroad.
And, today, if you want to export,
you neced an aggressive marketing
infrastucture. This is where the
Government can play a role. Japan
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did it, Hong Kong did it and
Singapore did it. They assisted their
exporters to market abroad aggres-
sively. I am surprised to find, when
Government of Mr. V.P. Singh
ordered all our export offices abroad
to be closed down in the name of
economy drive ! This a foolish
kind of economy drive. We should
have these export organizations,
whether it is the Tea Board or the
Coffee Board or whatefer it is,
and they should be aggressively
working in the marketing area.

Now, I would like to mention
the last thing and it is about the
Dunkel Report. 1 think there is a
separate discussion on that. I
would like this Government to
avoid being a Hemlet on this issue.
Either they should totally cppose it
or they should totally support it and
there is no middle way on = the
Dunkel Report. Yes, some minor
changes can be made. This is a
Report which was compiled by a
civil servant, produced after five or
six years of deliberations by 108
countries. . - (/nterruptions). .- I
think there is a change of guard now.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA) :
Anyhow, your time is over.

[The Vice-Chairman (Shri
Shankar Dayal Singh) in th: Chair]

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) : Mr. Swamy, your time is
over now.

SHRI SUBRAMANIAN
SWAMY I was welcoming you
and this is your reaction ?

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) No, no. Your time is
OVEr NOW.

SHRI SUBRAMANIAN
SWAMY With regard to the

Dunkel Report, this is a compromise
document.  There is hardly any
country in the world today which is

[RAJYA SABHA ]

I

(Development and 360
Regulation) Bill, 1952

taking the hard line which India is
taking.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) Your time is over now

.. (Time .Bell Rings). . .

SHRI SUBRAMANIAN
SWAMY : My time is over in other
ways also. But I will take one more
minute. T do not know why you are
ringing the bell. . - (/nterruptions). . -

SHRI G. SWAMINATHAN
He is not ringing the bell for you.
He is just testing whether it is
working or not. .- (Interruptions). ..

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) No, no. Mr. Swamy,

your time is over. Yes, Mr. Sivaji
.. .(Interruptions). . .

SHRI SUBRAMANIAN
SWAMY : 1 have not finished yet
and you cannot stop me in the
middle of a sentence.

THE VICE-CHAIRMAN
(SHRI SHANKAR DAYAL
SINGH) It is not possible. .-
(Interruptions). . .

SHRI SUBRAMANIAN
SWAMY I am speaking on

popular demand ; they are asking
me to speak...(Interruptions). . .

THE VICE-CHAIRMAN
SHRI SHANKAR DAYAL
SINGH) Now is it possible ?
I am telling you, your time is over.

SHRI SUBRAMANIAN
SWAMY All right. I am just

concluding. Please do not press the
bell when I am in the middle of a
sentence. I said that the Dunkel
Report is a very important Report
and, on this Report, either we will
have to be with it or will have to
totally oppose it. If we totally oppose
it, then we should make up our
minds to be outside the international
system because today there is an
alround and wide spread interna-
tional consensus that this Report
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should be adopted except for some
minor changes. Therefore, 1 would
like the Government to take a stand
categorically. My own view is that
we should now agree to support the
Dunkel Report as it is with some
minor modifications becuse there is
nothing better we are llikely to gct
out of the international system in the
bargaining position that we are in
today. Thank you.

DR. YELAMANCHILI SIVAIJl
(Andhra Pradesh) Sir, the
Statement of Objccts and Reasons
of the Bill says that it is based on the
new economic policy and then it says
that the new export policy augments
the exports.  Although the new
export policy, prepared from Mr.
Chidambaram’s time, abundantly
reflects a business like approach, I
am very much afraid that the various
Deprtments of the Government
are working at cross  purposes.
Nothing has been done in the
Budget proposals to augment the
exports.

Dr. Swamy was mentioning that
for foreign trade export promotion,
the allocation was only Rs. 12 crores.
And we know, Sir, that the infra-
structure at home is very poor
whether it is ports or communication
or certification agencies or others,
Sir, the allocation for ports develop-
ment in the last Budget was as low as
Rs. 15 crores. And lot more time is
being consumed for clearing in dock
yards. And it is a problem to get a
vessel, and it is a much more a
problem to reach the port. About
the certification agencies, the certifi-
cates issued by the quality control
authorities do not find any place or
any value in the international
market. Sir, it is a fact that the
Agmark Department issues certi-
ficates knowing not what is contained
in the g ntainer, and the gocds that
are supplied and the consignment
sent outside the country prove
otherwise . That is how serveral of
our shipments have been detained in
the interntional ports. And it is
reported that many Indian export
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consigments were detained in the
US ports. And to my utter surprise,
they include several organisations
of repute at home and the Govern-
ment organisations as well. And it
is not exclusively of the private sector,
but some Government organisations
are also involved in it.

Sir, it 1s a fact that various other
commodity boards like the Tabacco
Board, the Tea Board, the Coffee
Board and the Rubber Board also
work at cross purposes with the
Government. The Finance Ministry
does not know what the STC is doing
nor the Prime Minister’s writ runs in
the Commerce Ministry or the STC.
Sir, you know pretty well that the
tobacco growers took up an agitation
for clearing their stocks and for
better price to their produce. And
the Prime Minister assured umpteen
number of times that the farmers
would get a better price than last
year. And thereby the minimum
export price is enhanced by 50 per
cent. But precious little has been done
to execute the same. Even though
the minimum export price was hiked
by 50 per cent, the realisation price
for the farmers was 50 per cent less
than that of last year. At the peak
of the agitation, when the negotiations
were going on between the Prime
Minister on the one side and an
all-party delegation on the other, the
STC in a subtle way passed over an
order of 240 tonnes of tobacco to
some private dealers. I allege that
there is some mischief at the level
of the STC. And the Commerce
Ministry could not control them, and
the Commerce Minister could not
answer it. And that is the problem.

Sir, the exports of all our agro
products have been hampered with
the dvelopments in the erstwhile
USSR. The main hitch is that we
could not settle the rupce rouble
exchange rate, thereby the technical
credit or the Central Bank of USSR
or whatever it is, are not able to
solve the problem. And thereby
all our agro products like tobacco,
tea, coffee, spices, etc. are hampered,
Countrary to the figures of last year,
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the export figure of tobacco this year
was only 9600 tonnes as on 20th of
this month. So, the Ministry is no
serious to settle the problem. And the
Ministry of Commerce says one
thing which goes contrary to what the
Ministry of Finance says.  The
Ministry of Commerce says to the
trades as well as the growers, <all
right, there is no problem with
technical credit ; we are releasing any
amount of technical ecredit,” but
Dr. Manmnmohan Singh and the
Department of Econoimic Aflairs sits
on it and says, ‘no, no, we are not
releasing any technical credit to the
Russian  Embassy.” And the
Government is yet to solve the
problem. And it is reporied that our
outstanding debt to the erstwhile
USSR is running into 37,000 g¢-ores of
rupees. -Aud the rupec-rouble pro-
tocal ratc 1s Rs. 38 for a rouble,
but the market rate is only 25 paise
of a rouble. And the Government is
yet to settle the roublc-rupee exchange
rate. When Moscow could enter into
a pack with the IMF and settle
their exchange rate, there i1s no point
in our sticking on to the oid rate.
So, 1 would suggest to the
Government to see that this exchange
rate is settled so that our exprts to
the erstwhiie Soviet Republics could
be augmented. With the collapse of
the Soviet Union and disappearance
of the USSR, several independent
republics have come into existence
like Baylorussia, Uzbekistan and
others but our Government is yet to
negotiate and sign any protocol with
all these countries. The Government
has failed to explore new markets for
our agro-products. During the Tast 30
years we have neglected all other
areas and our export partaers (n
other countries like the traditional
European countries and the UK.
and solely depended on the USSR.
Unfortunately the USSR collapsed
and we find no way out and we lost
markets on all sides . USSR after its
collapse is not in a position to ab'sprb
our exports nof are we in a position
to export tonew markets. Thus our
exports  have been hampered. 1
would advise the Government to  see
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so that our agricaltural exports may
take a leap.

Mr. Subramanian Swamy men-
tioned about our border trade with
ncighbouring countries like Pakistan,
Bangpladesh, Nepal etc. Even in  this
border trade, the Government is ot
sericus and they are {ust whiling
away their time. The Board says one
thing. the STC says another thing
and the Department ¢f Economic

Afairs says yetunot:er thing, anrd
ultimately  Dr. Manmoban  Singh
vetoes cverything and Shri P.V.
Narasimha Rao, our hon. Prine
Minister is moni-baba and he sits
mum. So, nothing concrete is  being

worked out. I would like to urge the
hon. Commerce Minister to take
courage in the matter ; whether you
gel a promotion or not ;  but you
hold the independent portfolio.
Please take courage and see that
something substantial is done.

Some years ago, during  the
eighties, we exported 28,000 metric
tons of tobacco to China. We losi
that market and Dr. Swamy knows
how and why we lost it. Our hon.
Prime Minister went on record
several times saying that he had a
dialogue with his counter-part in
China, Mr. Li Peng, io revive t(he
trade with China, to export our
tobacco to China. But nothing con-
crete has come out. What are the
impending factors, and what are the
hurdles between China and India ?
We could settle several issues like the
NPT etc. Why could you not settle
similarly the issue of reviving export
of tobacco to China 7 What are the
hurdles in the way ? We can also
suggest certain measures to solve the
problem. Dr. Swamy is herc. There
is something shady. ...

SHRI SUBRAMANIAN
SWAMY : Yes, that is the problem,

DR. YELAMANCHILLSIVAJI :
So, in spite of the assurances from
the Prime Minister and from the
Government, nothing substantial has
been done. I feel there is basically
something wrong somewhere at the
Government leval, Unless these
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think any kind of a newpolicy, any
number of Bills that you pass here,
can bring about any improvement.

1 would like to appeal to the
Government once again to see that
somzthiaz coacrate is donz as far as
ago-produzis are concerned. Thank
you.

5-00 p.M.
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Re. Communal violence in Kerala
and Maharashtra
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SHRI O. RAJGOPAL (Madhya
Pradesh) Respected Vice-Chair-
man, Sir, I would confine myself to
what has happened in Kerala, since
my colleague, Shri Pramod Mahajan,
had already dealt with the incidents
that took place in Maharashtra.

Sir, 1 am constrained to remark
that this statement is an effort to
conceal the facts rather than brings
out the real facts behind the incidents
that took place in Kerala. It appears
that there is an effort to profact
some persons or some forces.

1t is well-known that the State
from which I come, i.e. Kerala, has
always enjoyed communal peace.
Even when communal clashes take
place in the rest of the country,
normally, there is communal peace
in Kerala. But strangely enough,
this time, when some development
took place in far off Ayodhya, when
there were no communal incidents,
either in Uttar Pradesh or anywhere

else, in North India,
in far South, in Kerala, certain
incidents took place. In these.

incidents six persons lost their lives.
One hundred and fifty houses were
set on fire, completely burnt down.
Scores of people were stabbed and
admitted in hospital.  Property
worth lakhs of rupees were looted
and destroyed.

Now, this statement does not
reflect the real state of affairs. It is
generally conceded by all  the
newspapers and political observers
that the entire incidents in Kerala
commenced because a regular RSS
shakha was attacked by a new
organisation called the ISS. 1 would





